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AdVodéte for the Respondant ;.- <io\£L/<%
___Notels of the Registry {?Eate | Order of the Tribunal
T )
L N st 1o form *?4’12'011 Heard Mr,S.%arma, learned counsel
h'{i im 53/- dmosg@egi& | for the applicant.,
I 5 -
vide 197/ 50 éJg}‘ ! The matter pertains to an ordsr of
3D$Wd ’ ',4%??§9 X transfer dated 14,12,2001 by whieh the
Dy Registrar | | applicant was transferred to Dhekiajuli
7 QI { Range of Central Exbise, The applicant
 ‘% 41”'7f”’/ has already submitted a representation
‘ﬂ; before thes Commissioner Central £x.q£ao,- ]
3 | | North Eastern Region, Shillong as uell as
! ! Commissioner Central Excisse, Shillong,
I ! In this circumstances, we ars of the vieyu
| [ that ends of justice would be met if g
ngll | direction is issued on the said authority
[ €-/- } %_,z . to ®xamine and decide the case in
8Q§D%7 09*/§1>“”‘%1“"05: accordance with lau. The said respondsents
Ao égiu% Lo~ ’e _ are directed to dispose of the represen~--
| | 4 .
Evﬁ&&c ‘ /ﬁzb“*dpéL Itation as per law as early as possible
g %1i,aa",L//AH9“? preferably within one month from today,
b o ! 1 L T111 the completion of the excerciss the —
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impugned order shall kept in obeyance.

I The application accordingly stands
disposed of, No order as to costs,
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i BEFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL %2

E GUHAHAT T BENCH ¢ BUWAMATE

é . A No. L{SC}fﬁﬁﬁla

j Shiri Samir Chakraborty,
; son Late J.0. Chakraborty, Chittaranjan
; Foesd, P.O. Agartala College, Tripura

Weswt, Agartala-72%90804,

icant.

i cua Bppl

T

o Urmidor  of Indias, repgresented by the
Secretary to the Government of India,
: Mirdetry of Finance, New Delhi-1.

2. The Commissioner of Customs, North
Fastern Region, Shillong.

J. The fAssistant Commissioner, Customs
Division, Agartala.

sioner of Central Excise,

; 4, The Commis
MG Road Shillong.

Py

, A, Shri  S.6anguly Supdtb.
: Dhekiajuli Range,
Tezpur Central Excise Divisiorn. Tezpur.
... Respondents.

DETATLES OF THE APPLICATION.

ORDEF AGAINST WHICH THIS APPLICATION IS

ihis  application is directed agsinsr  the orders
vitle No . 191/72a831  dated 14,132,281 imsuedd faye the
Cmmmi%gimmar of Central Excise M.U.FHoad, Shillong, by which
the Applicant who is presently holding the post of Leave
Feserve fAgartals under the Agartals Customs Division is

i sought to be transfered to Dhekisjuwli Range, Tezxpur Central
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Excise Biyiﬁimn. Tezpur. This application is also directed
against the order dated 1%.12.2¢61 igsued by the
Commissioner of Customs, NER, Shillong, by which his service
has beeﬁ placed under the disposal of disposal of

Commissioner of Central Excise, Shillong.

That the Applicant declares that the instant
application has been filed within the limitation period
prescribed under Section Z1 of the (Central Administration

Tribunal Act, 1985.

3. JURISDICTION OF THE TRIBLNAL

The Applicant further declares that the subject matter
of the case is within the jurisdiction of the ABdministrative

Tribunal.

4. FACTS OF THE CASE

4,1 That the Applicant is a citizen of India and as such he
i entitled to all the rights and privileges 28 guaranteed

under the Constitution of Indiz and laws framed thereunder.

4.2 That the Applicant is preé@ntly working as  Leave
Reserve, Agartala Customs Division. While he was working as
Supdt. (Anti  Smugglingl), in the office of the fAgartala
Custome Division, the Commissioner of Customs NER, Shillong,
issued an order dated 26.6.2881 by which he has neen sought
to be transferred to CPF Badarpur Unit. The aaid order of

tpansfer dated 2Ré.6.2681 is the aubiect matter of O.A No

Pad
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24%/2¢61, which is pending disposal before this Hon ‘ble
Tribunal. In  the said 0.A No Sa4/REE] the applicant hias
challaged the order of tranafer dated 26.6.261 on  the
ground that same has been ieeued a2z a measure of punishment.
In fact the written statement filed by the respondents
reveals the fact that theAarﬁer of transtfer dated 26.6.2861
has been issued on receipt of some complaint. Mo enguiry has
been made to find out the truth of said allegations and no
opportunity wWas provided to the present applicant. It is
pertinent to mention here that the Hon'ble Tribunal,'uhile
admitting the said 0.8 24372641 passed an interim order
&.7.96¢81  suspending the operation aof the transfer order
dated P6.6.2881., The respondents now have issued another
order dated 14.12.2¢81 by which the applicant has been
sought  to be transferred to Tezpur, during the currency of
the aforesaid interim order dated &.7.2841. The waid order
dated 14.12.26¢@1 has been followed by another order dated
19,12, 26081  issued by the Commissioner of Customs NER
Shillong by which his service has been placed under the
disposal of Commnissioner of Central Excise, Shillong.
Through this application the Applicant has challenged the
action of the Respondents in issuing the impugned transfer
order dated 14.12:2§ﬁ1vby which he has been transferred to
Dhekiajuli Range, Tezpur Central Excise Division, and the
arder dated 19.12.2661 by which his service has bheen placed
under the dispesal of Commissioner of Central Excise. The
issuance of the impugned orders is & net res@lt of detection
of a huge number of phensedyl cough linctus amount in rupees
about 16 lakhs. The aforesaid impugned orders have Deen

issued at the behest of certain dinterested group o

L4
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frustrate the investication. Finally the Respondent Mo, 2

acting on those complaints issued the impugneds order which

iz baseless and liable to be set aside and gquashed.

4.% That the Applicant is presently holding the post  of
Leave Reserve Agartala Customs Division and he Jjoined the
said post in the month of July 2eEl, By now  the Applicant
has completed about only 4 months of service in  the said
division. It is pertinent to mention here that the applicant
was working as  Suptd of  Anti Smuggling uwnder Agartala
Customs Division. Taking into consideration gertain
basesless complaint and with a malafide intension he was
transferred to Badarpur CPF Unit. The applicant preferred
0.4 243/26¢1  before the Hon'ble Tribunal and the Hon'ble
Tribunal was pleased to stay the operation of the said
tranasfer order dated S6.6.2881 by passing an interim order
dated 6.7.26881. The respondents now  without taking into
consideration the said interim order passed an order placing
the applicant as Leave Reserve. The applicant challged the
arder of transfer dated 26.6.2881 on the grond that same has
been issued at tﬁe hehest of some interested circle in
connection with seizure of huge amount of Phynsedyl. The
respondents have filed their written statement in the said

(1.4 and the allegation made in that context came to light.

The applicant craves leave of the Hon'ble Tribunal
to relay and refer upon the statement made in the 0O.A No

maw/sogEl and the written statement filed in that 0.A.

A copy of the said interim order dated &.7.2641

and  the order dated 26.46.28¢1 are annexed
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herewith and marked as OARNEXURE-1 AND 2.

4.4 That the Applicant begs to state that the respondents

now have issued another order dated 14.12.2841 by which

the
applicant has been sought to be transferred to Tezpur,
during the currency af the aforesaid interim order  dated

L.7.2681, The said order dated 14.12.2¢81 has been followed

hy another order dated 19.12.2681 issued by the Cmmmiasimneﬁ
of Customs NER Shillong by which his service has been placed
under the disposal of Com&iﬁaioher of Central Excise,
shillong. Although the orders have been stated to be issued

on administrative ground but same has been issued pursuant

to some complaint lodged by the Reﬁpandent%.

Copies of the impugned orders dated 14.12.26881

and 19.12.2841 are annexed herewith and marked

as ANNEXURE-Z % 4.

4.5 That as stated above the interested group of officers in
collusion with the respondents lodged complaints against
the Applicant with & prayer ta transfer him out from
fAgartals. It is pertinent to mention here that the Applicant
detected a huge quantity of phengedyl onagh linctus
amounting rupees about 14 lakhs which were about to export
to EBEangladesh illegally. On euch detection made by the
Applicant the Respondents issued direction to the Applicant
to investigate into the matter. pPursuant to such directiém
Applicant started investigation by issuing summons to  the
suspected persons involved in the caae..Hmweverg the other
Respondents atarted creating obstruction in the waid

investigation carried out ky the Applicant for the reason

R



nest known  to them. Ty that effect the said Respondent

eome complaint against the ppplicant and same has

lodged
reculted in  isBuUance af the impugned transfer prder.
However, till date no CORY of such complaint has heen served

upen the Applicant to prefer effactive reply of the Same.

4,46 That the Applicant begs to state that presently the
imvestigation 1s going under wim and there 18 BVETY

likelihood of getting hold the entire metwork involved in
the said smuggling af phensedyl. Mowever, in the egvent of
issuance of the impugned order, the investigation work  will
e jecpardized. Surprisingly eriough now  MOVE is going on to
allot the said assignments to some other officials by the
Respendents. From the above series af action it is clear
that the impugned arder has been issued at the hehest of
Respondents. It is noteworthy to mention her that the
Respondents have issued the impugned order hasing on  the

complaint made iy the interested graoup without pfmviding any

opportunity of hearing to the Applicant.

4.7 That the fpplicant begs to state that he was holding the
post of Gupdt. (Anti Smuggling) under the Custom Division,
fAgartala  since Cappuary SEEd and after the issuance of the
interim order he has been placed as Leave Reserve,by now he
has completed only 4 morths of service in the saic division.
put the Respondent No. 2 has issued the impugned order mmiy
to the fApplicant without taking into consideration the said
period of Service.-ﬁn the other hand persons senior to the
present Applicant who by now has conpleted more than 4

years of zervice are still continue in their mervice without



1t is further stated that the impugned

any disturbance. ]

order has been issued only to frustrate the investigation

conducted by the Applicant.

4,8 That the Applicant begs to state that the issuance of

the impugned order speaks volume of malafide against the

Regpondents . T fact the issuance of the aforesaid impugned

arders is a net reault of the complaint made hy the

Respondents .

4.9 That _the Applicant begs tn wstate that after the

issuwance of the impugned order the Applicant vigited the

otfice of the Respondents but the eaid HRespondents have

shown their helplessness in shsence of any order from this

Hgn'ble Tribunal. EBeing aggrieved by the impugned orgers

and 19.12.2661, the applicant preferred

dated 14.12.2081

representations £ the concern authority but nothing has

heen communicated to him till date.

Copies of  the respresentations  are annesxed

herewith and marked &% ANNEXUMRES— 8 % &.

4,14 That the Applicant begs to state that after the

jssuance of the impugned order wherein there has been &

direction also for his release, but the Applicant is yet to

handover the charge. In fact till date he is holding the

said post of Leave Reserve under Agartala Customs Division.

Presently the Applicant is on tenure posting and by now he

has completed aboutb 4 months of service. As  per the

procedure prevalent in the fustom Divisions and taking ircto

consideration the transfer guideline holding the field, the
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ppplicant je entitled to place his option after _completiom

of three years of cervice. However, in the event of his

afaresaid transfer to Dhekiajuli Range Tezpur as has begen

spught  to  be done by the Respondents, he will loose his

opportunity to place his agption for cheoice place of posting.

1t is noteworthy to mention here that there are numbers of

vacancies in the nffice of the Respondents o allow the

Applicant to continue in his present place of posting but

the Respondents with a malafide intention has issued the

impugned order which is not sustainable in the eye of law

and liable to be set amide and quashed.

4,11 That the Applicant begs to state that presently he 1w

holding the post of Leave Reserve Agartala Custom Division

and till date he has not handed over the charge pursiuant  to

the aforesaid impugned arders dated 14,1228 . and

19, 122461 The Applicant further hegs to state that under

sl

hia custody there are certain arms and ammunition and for

that only he placed hie inability to hand over charge to &

person  who has no suthority to hold the said post. In that

view of the matter the Applicant prays for an interim order

directing the Respondents not to give effect the impugned

orders dated 14.12.2661 and 19.172.26881 till disposal of this

OA. If the interim as prayed for is not granted the

ppplicant will auffer irreparable loss and injury.

5. GROUNDS WITH LEGAL PREPROVISIONG

5.1 For that the actimn/inactimn on  the part of the

Respondents in issuing the impugned orders dated 14.12.261

and 19.12.2681  are illegal, arbitrary and violative of the



principles of natural justice ane hence same 18 liabhle to be

set aside and guashed.

5.2 For that the Respondent have acted illegally in issuing

the impugned arder dated 14.12.2861 and 19,12.2861 by which

ought to be transferred to Tezpur

the Applicant has heen

Pivision solely basing on complaints made by the Respondents

a5 well as some others.

5.% For that the Respondents while issuing the impugned

orders dated 14,17 .26801 and 19122001 failed to take into

comsideration the fact that there are nunbhers of menior

officials who have completed their tenure. The Respondents

ought to have transferred the seniormost officer instead of

the present Applicant who has completed only 4 moriths  of

service in his present place of posting. Therefore the

impugned order is not sustainable in the eye of law and

same is violative of principle of natural justice.

5.4 For that the impugned order has heen issued & the bhehest

of Respuondents as well as some other interested parties, and

same has been issued by the Reapondents hasing of some

complaint respondents and others, without serving/aftording

amy-r@aﬁmﬁable poportunity to the present Applicant to place
his say in the matter and therefore the aforesaid impugned

arder of transfer is purritive in mature and liable to be et

aside and quashed,

5.8 Fopr that in any view af the matter the sotion/inaction

arn the part of the Respondents is ~ot sustainable in the eye

of law and lisble to be set aside and auashad.

3
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The Applicant oraves leave of this Hon 'ble
Tribunal to advance @mOre grounds both legal as well &%
factual at the time of hearing of this cCase.
6. DETAILS OF THE REMEDIES EXHAUSTED.
exhausted

That the Applicant declares that they have

211l the possible departmental remedies towards the redressel

of the grievances in regard to which the present application

has been made and presently they have got no othenr

alternative than approached this Hon‘ble Tribunal,

7. MATTER PENDING WITH ANY OTHER COURTS

That the applicants declares that the matter regarding

this application is not pending 1in any other Court of Law

or  any other authority or any other prarch of the Hon'ble

Tribhuwunal.

8. RELIEF SOUGHT:

Under the facts and circumstances stand abhove . the

Applicant prays that the instant spplication be acdmitted,

records be call for and upon hearing the parties on the

cause or causes that may be shown and on perusal of records

he pleased to grant the following reliesfs.

8.1 To set aside and guashed the impugned orders dated

14.12.26861 and 19.12.286] allowing the Applicant to remalin

nosted at Agartala Custom Pivieion as Supdt of Anti

Sauggling under Customs Divigion.

8.7 Cost of the application.

.

8.% Any other relief/reliefs to which the present Applicant

are entitled to under the facts and circumstances af the

16



case and as may be deemed fit and proper hy the Hon ‘ble

Tribunmal.

g, INTERIM ORDER PRAYED FOR:

Pending disposzl of this application gme Applicant

prays for an interim order directing the Respondents not  to

give effect the impugned orders dated 14,19, 2681 and

19,12 26831 and to allow him continue in his present place of

posting as Supdt. at Custom Division, pgartala.

165, THE APPLICATION I8 FILED THROUGH ADVOCATE S

11. PARTICULARS OF THE POSTAL ORDER

() 1.P.0. Now: G G TEEEBH
(ii) Date: g | 11l2eel

(iii) payahle at Guwahati

LI&T (F ENCLOSURES :

15
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VERIFICATION

I, Bhri Samir Chakraborty, aged about D4

years, Son Late J.C. Chakraborty, Chittaranjian Road, a0

agartala College, Tripura West, Agartal a~7996d4 da here by

m=olemnly affirm and state that the =tatement made in this

-2, - W2, WS- Wg, okl E Shuare

application from paragraph

true to my knowledge and those made in paragraphs
L(S)L{ﬂ z(uua are matters records  of records
informations derived therefrom which I believe to be true

N

and the rest are my humble submission before this Hon'ble

Tribunals
&
ond 1 sign this verification ngéJHi/day nf Dec.

Sl

Signature.

U
C Coamrs CWV\)
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s . IN THE CENTRAL ADMINISTRAYIVE TRISGMAL
SolE | GUWAriAlI BENCH :::::2:1: GUWARADT

b ORU:..R SHIEET

©z~aw~\’! APPLlCATJ.ON No 24X o 5001
Applicant (s) &. C,Q\&k"mvbonib

‘1 Respondent (s)y l/\’av\w({)-
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Heard Mr 'S. sarma, learned
counsel = for the applicant and
- also . Mr  B.C. Pathak, learned !
Addl.. C.G.s.cC. appearing  on |
behalf of the cavRater. The ,
_application is admitteéT~Call for
“the records.

A

Mr Sarma stated and contended
that the  impugned order of
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6.7.2001 N
- I gﬂ\"

\

.admlnlstratlve ground. Mr Sarma
‘submitted that the transfer order was
arbitrary and drew my attention to the

Q;;;‘?leadlngs cited above. Mr B.C. Pathak

wsought tlme yesterday to place on
\ record ~the instructions. Mr -Pathak,
s~A‘qpp081ng the plea for stay produced
»‘"§SQme ‘documents including the complaint

L :‘Shrl ‘Sanjib Kumar Chakrabarty, who
’ffmade the complaint by  his: application
,deged - 28.5.2001 and the report

- ddted 25.6.2001 submitted by the
>Deputy .Commissioner, Guwahati Customs
D1v1sLon.

Going through the facts and
circumstances of the case, I find
'there is a prima facie case in support
of Lphe applicant's pleadings and
-‘accoéﬁingly an interim order is passed
‘”'suspehding the 1mpugned order dated
©.26.6.2001. Kccordingly  notice  is
. issued on the respondents as to why
the 1mpugned dated 26.6.2001 shall not

' }7be suspended, ‘returnable by three

)

. .

" ~$ec§|on Oﬂleﬂ (

T e ) (AR s
Cannm‘Adnunmﬂ«u.e uﬂbu

ALY genafis & &t v
: ns Beeh, G wghad.g,.

‘w,a.xudbu Bl

'meantime the operatlon of the

-
Qe

\

*ﬁeturnable date.

Sd/ VICE CHAIRMAN

-?transfer dated 26.6.2001 was not mad. S

‘1n publlc interest, but purportedly on\

1,£eks. Llst for orders on 27.7.0l1. In

i mé%der shall remain suspended till the

e
S
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| - A eas FRON:CONMISSIONER. CUSTONS @364-22344n - T0:8381328619 PAGE:BL ,///
- N ’ : H
5 ‘ﬁ \ _\ L) : ot . i
4 . \‘ \}J’ .

. NORTH EASTERW REGION

- ¢ / " \ | o L. : . » .
B %’\" 7 \; ;WFFIGE OF THE GOUKISSIONER OF CUSTOUS
-~ P % g ﬁ " . )
’ g
v

?‘ \L : vp . . fa".,s,,_'__SEILLONG RN ' ’ /.‘:
. { ’ ° o . )
S OES r .
7 e A0 o . i ’
gr 47'\ . QRDER NO, 28/2001
L e .. bazED,smInLowe, rup 267y JUNE, 2001

Sub:s - Tranéfer & posttnyAQn the grade of Superintenicnt,
S roup~'3! of Commissionerate 0f Customs, NsE,R
Shillong on administrative ground

D g

g -Order_r'egzrdtng°

LALE F20)

Shri &dmir Cﬁdkrabqrty,Supertntnndent(Antt-sm
of dgartale Custéons Division
to Badarpur CPF Unit under ga
aamintétrative~gnodnd3éf_3

tggling)
ts herebdy transferred & posted
ringangj Customs Divisioh on

W

d

on- 26062001 afternoéﬁ,,f

. 4
EIO RO 7 \jé//.ﬂ-—"

, (2 TOCHEAWNG )
i COUHISSIONER OF CUSTONHS

'Shri”Chakrabonty?SMperintendent stands reliev

- : e 4 ' TS ’{)
ColoeLI(3)14/ET/CC/CELL 3R/ 2001 30t = S Dated:-26-06-2901

Copy_forwarded: fopr infornation

& neceesary action to| ¢ —

Te The Coﬁmisstoner Qf Central Exctse,Shtllongo

2: The 4dditional Commissioner(Per), custons 4 CuBz.,§hillong, .
o 3o The Additiongl Gommisstoner(Tech), Cen tral Brcise,Shillon,
G 4o The DeputyfcommiSSioner(P&f),Gdstoms Aqrs.office, Shillony,

5e. The Deputylﬁdssistant Commissioner,Cus tong Diviston, Agartal
Kgrtmganj/Atzawl/ImpﬁaQ/yimapur/Guwahaft/Shtllong

Q@

-]
o 6. The Chlef dccounts Officer, Custons ¢ Central Ezcite,Shillon
o ’ : 7°jThe ddainigtrative foioer,Custome qusm0fftce,5h.llongo "
ol - 8 The P.1.,0,,Customs ™% ¢
S - '

entﬁai.Excise,Shillong,

S« Shri. Santpr thkr@bo¢ty;3uperiutcndsnt Jor compliance,

. . SN IR . ‘ '
luuihevnranbh-tnngharge,ﬂi’JI « III/dccts ] ¢& II/Conjtdenttul,
CIU-VIg Branch of Customs & Central Excige 49rs.Ofrice,
Shillong, . ' o
11.The Generql Secretaﬁy,broup-'ﬁ'Executtve Offtecers|dsson, .
.Custoqu& Central Excilse,Shillong,
72.Guard-Ftleo_ '

A ‘ L
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The- followmg tnnsfom postmgs md muuuns in the grade of Suponmnd«n Group ‘B’
of Com:mssnmetm of Cistoms, North Eam ‘Region, Shill re hmb rdered with
unmeduue effact and until ﬁuﬂw ordm . e ye

S Name of the

L No. | officer - T T "'”"'“
| Rbn CPF, Vice B. Sarkar
| Guwshati Divisicn. | ricased to

it S | Central Exciae
B gmm 'mmm rel,:zudto

w . Vico‘S.KRoy'
Anmhmwnm relsased to

mmm Vics P. S. Das
Agariala Divis

law/Risgposal Vico D. N. Doley
~ | Aisaw! Division releasod to
. ivig _- ' Central Excise.
P& DR ST [ BRPLA Mg | LawDige Vi T T
- C DhubﬂCmnlemo - 7 | Guwsbeti.Division. | reloased to
. ! - | Division’ ' : - | Ceatral Excise

i -
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FPRGE: 85

)
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P. R Mullick.

e

Apinpt vacancy

Ranjit N
Bhattacharjes

———rr—

 Silcher CPF,

t Kerengsy Division |

Vice).C.DasNop.2 |

A B Duis

Imphal Divigion -

P

S. Ganguly.

Guwahati Division
1 .| Cemtral Excise

)

Vico R K. Shamma

Roleasedto.

.

Biren Saikaa

i
q

Impal Divisisa

TVics KN,
-1 to Contral Excige.

Daimary releasod

12,

Biimn Dhar.

ise | Aizawl Division

‘relessed to
-1 Central Exciso, .

Vice K. Ahmed

{13

PR Dl

Aizaw! Division .

Vice

A.Bhattacharjee.

14.

Mighra,

Debojyti .

A Chaknborty
e

Vico -

15.

R
Sharmabara]

‘Now creation

16.

Rl D

| Vice J.. Day
| to Central Excige

released

17.

K K. Das

Dimepur Division,

ViceP. B. Nag
released to
Central Excige

|18,

JRH.
Diengdoh.

Stiillong Division

'Vico R. K. Das.

19,

M Marbaniang |

P.K. Sinha

Y

Customs Mg,

Vice' T
J. R H. Dicngdoh

20.

Choudhury.

o “

Shillong Divisicn

Offics, Shil
Dlamisagac 77

Vics K C. Doy
released to
Central Excise

I

]A.al;'mcm"l”

MDY Gl

BRI

. | Choudhury.

VicoP_ K. Seiha
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2. 11.C.Das Silchar CPF.____. | Tach/Adin Bmagh | ViesJ. C. Das
No.2 Karimganj Division . =~ | Karimganj Division |'Nol roleased to
' R | . Cemral Excise
23. | A. Swany. s [ awDisgossl Vice M. &mch.
T Imphat Division | Imphal Division _
24. { M. Barush. law/Digposal = Tegur CPF, Vics
1 " | imphsl Division . - | Guwchati Division. | M. Marbanixng.

H

Rspmscmauons if any, lbould be submmd within lS(ﬁﬁeen) days t’mm tho date of
recolm ofthu omder L ,

AR . o (DDlnsty)
e ' Commissioner

LA

cNo. u(3)14/13'r/cc1051.usmoou-nso QOQ(A) . Demd |9 -12.-260)
Copy -forwarded for mfmmuwn ad necmaty action to:-
- The Commissioner of Central Excise, Shillong.
2. The Commissioner (Appeal), Customs & Cemtral Excise, Guwahati,
3. . The Additiona! Commissioner(P&V), Customs & Central Excige, Shillong.
4. The Additions! Commissioner(Tech.), Central Bxcive, Shillong, :
S. The Deputy Com:mmonor] Auim Commmm«. Customs/ Central Excise Division (all)
6.

. Copy meant for the- eonwnod officer is/are
enclosed for causing dalwcty

7. The Assistant Director(Comn, ).an Omce. Shillong.
8. The Chief Accounts Officer., Customs & Central Excise, Shillong.
9. TheSr.P.S.to Commmm«Cum North Easterm: Region, Shillong.
- 10. The Pay Accomta Officer., Customs & Central Excise, Shillong,

11. The Administrative Olﬂcu(Cuam:m), Hars. Office, Shillong.

12, The Superintandent(All), Hqrs, office, Shillong.

13. The Branch-in-charge, ETH &m/Acds 1 &. IV Confidential / CIU —-cum-VlO of Customs &
Central Excize, Shillong. - - Rz

14, S/Shn

1§.

) Supmmmdmt for compliance. .
The General becnury. Gmup ‘B’ Exmtwo Officers Association Cuaom: & Central -
Exciss, Shilleng. - t Sy

16. Guard File.
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of Superinendent, Group ‘B’ of

The following officers in the grade
Shillong are hereby placed at thc .

fmissioncrate of Customs, North Eastern Region,

sposal of Commissioner of Central Excise, Shillong, -
SIUSLTNAME | PRESENTTLACE OF POSTING T
J N'.p' — - i ) ‘, N i }
g4 01, | B Nag. : S Law/l.)isposai Dimapur Cust,omsDivisio.n. Rl
e . " ,"-?. .
g ”,0%'{ 17 Lama. Law/[)xs;)osa) GuwahauCustoms Division. ',
E"\ ! 03 |1 Fighw. - Ghav.uapnraLCS Guwahati Customs Dwxsxon I SO,
!“@5“ R (ﬁzy ' L Dharmgnagar CPb-, Karimgan) C,ustoms D,wxsxon.'f
E' {05 |S.K Roy. ~ 7, | Sonamura CPF, Agartala Customs Division.
L. — SO BN — -
‘ SR NG Dus s. (No. 1) T 'l‘cclx/Adjh.'Kmimgnnj CustomsDiv’asion.
Rt A RS A
i REARES /\n.m.d Tachs jats. Aunw) Cumms Dwrsmn
L1 1[5 e R a— )
‘l,‘ ‘\"f 8. | S. Chikis \hou) o Lcave Rcscm, Awana A CustomsDwmon
H..e - 7 -
fi N . e D — ..,
Alok Chakraborty. ) KSFS, Karimgany Customs Division. ’
1. N. Doley. J + i Law/ Dispdg_ah Aizawl Customs Division.
PN Ty, . | /8, Tuphal Custenss Divisien. - iR
IREE1TD Pl 1% Varmnn [ uegmp Tinnn
PR K “Sharma, Mahcndwgum LU, uuwahau Custums Dwmo
11, Sarkar: Cmem T Dhubrt EPF Quwatiat Cugtoms Bilulsbut
et i et ' -
il
q-
3. :
2 ff ¥
B
i .
%l}
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M.G.ROAD, SHILLONG - 7‘ '3 001
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DATED SHILLONG HH 14 (.ZU'JI
b.xbn\( Establishment:; .-\xmua! General Trenster, Porung and «:{;’:L«Unfnt 1 the grade of Supenntendsnt- order :
$ a\u&uln % ." : ,!
: .t The l’ollowmg l.r.msxer pestnzund adjusaneey \'l\ft:} 3 he £t of Superintendent Gr B aze hereby l
ydered wi!himmcdme ‘H?rmd unyl mnh-'r ordJs » i
¥ I R R ;- Fiy
0 B! NNE no RO T T T T | PEMARKS |
1 L a0 . - ! |
i_? :-_.. L el b ]
! Dl . PAN Nag * Lewy iy -m(l Om{u T Terehn: Ql ’ ' Vice RNPeguy '
' 1 ML QITHARIT thvivan Lanch Ditvygenh l |
! A P ) mem iy LA Livision o :
) i D2 5 Jlamg .:!é~-lCM/'Di‘l)-k.7Ki!.vac:-’:!; T A S T - Vi P «JAUI‘C}( i
S EIR o ('usloms Livision e C, tx.Hq:s Otice ‘ i
t : iohillers LU : 4
} ‘r -3 l-Houm .o Chosueigana LCA. Guwahaali fm“f";n Al Uml Guwehti ;7 ‘
B 3’\""‘ ‘3 &Cuslwm'hv‘mu T | [
b ? 1 R.C, Dey 1y T Dhennien iy | N —TQ!‘)U(JH])ONOQCX Vico Parash i
3 _ oy CPEKaingang Custonss Aange Sitchor Debnath
| AN oL Dindsion . .0 ke Diision — .
031 SK.Roy - ‘:’ ‘Sonomuia C.PF. PFI\Qutak: oo P Vo s
v -‘ ,\" Customs Division Room.C, [xqus Olfice: ! K.lalnguauwvo
I : : thitiong
04 | J.C. Dm‘No—l] -,_JTecn/Au e Keximgan © A/ Unil lozpy i Vice A.D.Dullo
. S Cusloms Divisioss {.Lx.Division’ ;
41 K.Ahmed *«-v& ICh/Sts, Aizew] Cusioms + A{E Uni ,.Dhubd 1 Vice M.K.Bose.
il X A . CIxDMson |
/;,(08_; S.Chakmboqty o LaweRewme Agaital lnm&uc,,uuRongelczpur ’v}cq S.Gonguli
A i > i Cuslcms Obvislors, ™ 1(_.Ex.Division = —
'S Nok.Chcxkxobqihr“‘ i } ﬂm.hor-J Range, Sikchar i Yice
] R e G062 )msron ( R.bhallacharee
I ‘ O.N.Doley.-‘;'"f;; i *Lenw/Disposcil /\\.uwwusmm; - NL:} Kon'*o Giwaheli i Vice
L I T T o] Division_ . '_(__fg__.[_)r_v..svon C.M.Chakrabprty
i 'T? R ,NS lmph(ll Cunnms Oivisian © * epL-Y Range,Dhubri Yice B.RSoho

- C.haddivision

P %;Sutommmiﬁkanm{,g,rq
ol B 2Cusiony Dcv’slon

. ClicunrVIG 81,
. Olfice Shillong

,.EX.Ffr(!s.

Yice C.Hauzal

CJ
’,

4 Mgt Mahsncia LCS. Guwhati
o (”f‘if 0’ gori Uw

\.mxuu) VAV

Servics -Tax Ranged
o Liuwaonan Cbx, Msaon

ey
An
-

, EAsEDhubi CIP F, Guwheali B
B ECULIcns Division
; W jcMm. cmeu-::tmm INOR Runge. Guwahli
a A : Cibagiviven - -
1 1. 'C{U-cum-\'l(: 51.C.EX Hays,
‘Olhcr: Sniﬂong el

“’“’ Vice 8.Palr

. Techrical Bronch Dhubri

]
* CLEx, Lms»on )

i 1 Vice A.Ghosh

—1s
. PRCHE Rango,Guwonhli

bk Llvislon

. Vice Bimon Dhar
i

' /\u(m
» Branch, C.Ex Hes.Office,

Vic&?.l)os

Tk emuxxangelezpu: R
OGN ()wwon g

R Shiogna. .
EUmt.Dibw'gmh o ; RBC Range.Guwahli . Yico Biren Saivla
e ision . ___\, .LEX.Dlvision

i iachnical Branch Jezpur
! C.hxdividon -

J.C.Das

-

tierur Ponoe.lezour
! ( (Ll 2 Division

—~Ive
i
‘ ce Sudip Dov

e ol ?'»Yeclunc.a:n Bronu\ Sucn(u
g‘#"‘ ":__f.x (}mmu
B Bvinihol P Pange. Shulbo: 3
: 7Cfn'\r\lx n

‘»_. 7.La.Division

zcc‘xruca! Bionch, siichar ' ce Subodh Dhar
_CtaDivision ;
. A/f. Unit.Silchar i Vice H.R Saha
1

B ,'qu Audit Unn .Guwanali

Vice P.K.DasH

l«; .’

’ ..." I3 mllvcl kqnoo Shmona Vica
G Aa f)Ms}on : ] 5.P.Chutactorty
.. ". e v o
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ranch, it

TG0
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LL {ofowing Super
i posling.

0.

 Biten Suikia
B.Palk
‘Biman Dhey
P.K.Dasq .
Debajyoli Mishig
G.KSharmaboral
PRMulkck 3
Abhiit Ghash”
NMXBose
‘ORSaha - -
Paesh Debinglh
Runjit Bhallocharae

N

-

:No.msm/a 117200 l/ 59 ;,76’5’ —86

; _, - 54‘ . § ! : o Y]

; f lh‘é_,Copy lawarded for intormation & n
FLE 1 The Cumui;ﬁuuuyl,Costo_ms (NIR}S
" 13The _C:omhﬁssiorier‘u\bpéc!:).cmhmi. :

k Commissioner ({Tech),C.Ex

. SO S Y o

e A

inlendlents are here:Ly piuced

ec
hillong .

C .('_' Oision

e = = —

Y osnenld reath thet offie, latust by Ou.cy.zocy,

o ——

5/

d

[ 1.TOCHAAWNG)
COMMISSIONER
CENTRAL EXCISE

2HLLONG

ofc

al the Ghpowt ot Commissioner o! Cusioms {NE‘R].Shntong

PRESENT PLACE OF POSIING
AUl Biccly, C.Cx. Ikqrs Offica, Shiltong
. DheticjuliRange, Tezpur Cenlral Excise OMsion
Anli Evasion Unil Tezpur C.Ex, Division
RBC Range. Guwahli C.Ex. Olvision
Servide Tax Range-il ,Guwahati C. £, Chision
P8C-1 Range,Guwahati C.Ex. Division
Hars. Audit Unit ,Guwahali '
Tinsukia -4 Range.Ninsukia C.Ex.ONision
* Ditxugarh-Ii Range.Dibrugorh C.Ex.Division
Audit Blouch,C.Ex.qus Olfice Shiflong
fechnical Branch,0hubrd C.Ex.Division
Compulcr,"'/euore,A/E.Dhude.Ex. Division
BRPLE Range.Dhubd C.Ex.Division
Dhanmanagr Range. Sikchor C. Ex. Division
Stichar A Ronge.stichor C.Ex.division,

Essary action fo'+

HQrs.Otfic e .Shiuong.

{1, |4 The Deputy/Assistant Commissioner
11 [9tfce(s)is /an ernclosed’, -
The Depuly/Assistant Con
oncemed otfices(s)5/dre
The CAQ/PAO of Haisto
“ M

wisiloner
ehclosed ,
ttice, Shitkong.
L SR .

= C.Ex.Civision.The copy(s) meant for Ibe concerned

C.tx.Hqu.Olﬁ_ce Shillong.The copy(s) meonl for the

for con Plivnce,

G/Conliklenatic
.‘.’.l":l . ’
R

Accounts W/ CTRGumVi

Branch of € Ex.Hars Olice .Shlliong.
N _

4
“ & THAMAN
¢ ADDINONAL COMMISSIONER (

ﬁ( QUETOME & CEMNTRAL & e
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ANNEXURE—5~

L ::‘. . et Comalssienes of Cantre) Rxcles,Sh4)leng "

: Wide Cader Ne,21/2201 oted 14,12,4001 toanstorred - . R
™ Pkl sl sunder Torpur Diyiagay, T M L

o Y W teantvrred 4o Badarpus C.P.P, r ..j.‘."';‘ "

#re0 Jgartale oo SdRindetretive ground L B
o 202000 of W Crmatsatonns 58 puppon e, o220 HE 7
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C Bated 20,12.3001,
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. To .
The - Gomm1881oner
Central Exe£8e Comm18810nerate .

'3 LR

S Str,:

Subjectﬁ Representation against tranfer from

bgartala to Dhekiajuli,fezpur Divn,

¥ost respectfully , I beg to submit the
tollowing representation tor favour &f your kind:
i consideration.

8o "-, .that I have been transferred to Dheklajull,
~under Tezpur Division vide Bst+,Order Wo.21/2001 dated
© 14,12,2001 , '

3. ' That I was transferred to Bpadarp%ﬁb.?. on
owtfttt
edministrative ground vide z ¥0.28/2001 dated 26, 6.2001

'
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2 the Commissionsr of customs ,R,V;R¢Shillong.

4 That 0.4,Mo.243/2001 vas f1led tn the
- Honourable Central Administrative Tribunal ,Guwahati

e A e
L TS
"~ A iirancans:

& Bench:agalnst the tranfer order dated 26.6,2001 which
- was stayed ty the Honourable CAT, a photocOpy of the
CATts oraer dated 6.7, 8001 i¢ gnnexed hereto as Annexure—l

oy g @
. tee R

for your kind perusal. The case is sub~judice .

-  That uwy tequre of posting at Agartala has not
yet be:n completed ,Only I have cempleted two years of ny
stay at AgartalaG
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Uhder the circumstances 8taﬁad above , I would
Tequest your honour kindly to re*&in me Agsrtala 2aw

e

and for this act of kindness ,I-shall remain ever zrateful
| to you, ‘sug&
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